
OPEN CCURT 

CENTRAL A!lw'lIN!S T~ TI VE TRIBJNAL 
ALLAHABAD BEN:H, ALLAHABAD. 

All. h.h. •, this the 11th •• y • f N•vemae r, 2003 • - 

QJOHJM,_: HON. ~. MEE.RA CHHIBBER1 J.M. 

0 .A • N•. 1356 •f 2003 • 

Smt. Anjcni Dixi t wife ef Li.te Ha.ri Shanker Dixit, Ex-Clerk 

in the •ffice •f Divisi•nal Engineer,Tun•l•, Nerth Central 

B.ilway B/0 61/39-F, B.sulpur, s.r.i Kl1wtiiji, A9r. c.ntt • , 

Agra ....• • •••• Applic.nt. 

Ceunsel f•r the •P?lic.nt : Sri B.L. Kulenar •• 

Versus 

L. Uni•n •f ln•i• threugh General M.n.ger, N. c. Ri ilway, 
All.h.lt.itl. 

2. D.R.M.(P), N.C. R.ilw.y, Allahaoa«. 

• • • • • • • • • •••• Respondents • 

Ceunsel fer respenclents : Sri A .. K. G.ur. 

0 R D E R ( ORAL) 

BY HON. MRS. MEEBA CHHIBBER, J.M. 

By this O.A., •PPlicant has cl.imeli the fellowing 

reliefs :- 

iii) 

ui) Ihe1t this H n'llle Iriitun.l m.y gr.eiously lie 
ple.sea t• issue rtle-rs er airectien in the 
nature •f m.na.mus cemm.ntling the respentients 
N~.2 to ~•Y the settlement tlues Rs.53195/- •f 
L.te H.ri Shinker Dixit ta his wi«•w wife the 
( pplicant) witheut .ny further «el.y; 
issue •r«er •r airecti•n te the .Resp naerrt N .2 
fer p.yment •f family pension w.e.f. 1.11.1989; 
issue •r«er er airecti•n to make payment •f 
interest@ 18% up•n the wh•le .mount aue since 
tlel.yell kty B.ilway .cministr.tien. ·• 

ii) 

2. It is suJtmitteei •Y the .pplic.nt thit she is sec na 
wife ef Li. te Ha ri Sh.nker Dixi t, Ex-Clerk in the ttff ice •f 

Divisional Engineer, N.C. R.ilw.y, Tunala. It is further 

sullmittes »y the .pplic.nt thi t af te r first wife ef tleceasea 

aietl, he marrie• the •P?licant on 7.6.1984 which is eviaent 

£rem the certific.te issue• »y the District M.rriage Officer a- 
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annexe« with the petitien at p.ge 14. He expire« en 27.10.89 

Theref•re, she was entitle« f r cemps ssd ene te .ppeintment 

•ut seeon« s•n •f «eee~sea Devenar. Kum.r Dixit cempelle« the 

1ppl-ic.nt te give the •PP•intment te him, the ref .J,, she g.ve 
her cansent fr giving .ppeintment tG Sri D.K. Dixit •n 

cempassi•n• te grouna. On the ••_sis •£ her consent, D. K. 

Dixit w.s given cempassi•nate •PP•iniment .s Ticket Cellector 

.t Allah•••• Divisien. Hewever, after getting. peintment 

S.ri D. K. Dixit .na •ther memaers •f the family kicke« the 

• plicant from the house snatching all her preperty. She 

then •PPlie« te the DBM, R.ilw.ys fer p.yment •f hus•anc•s 

settlement cues .na f.mily pensi•n •ut till «ate ne reply 

has Jaeen given. She even file« an affiae1vit t0 the DBM en 

24.2.94 with the represent-tion «ate« 28.2.94 (Annexures A-2 

an• A-3) •ut unf•rtunil tely Sri D. K. Dixit als• •P lietl f r 

settlement aues. The DBM, Allah•••• repliea t0 Sri D.K. 

Dixit vice his letter tl.tetl 2.6.2000 with copy to the 

•Pr>li~nt st.ting therein th.t Smt. Anj.ana Dixit wiaew •f 

H.S. Dixit ha s a Lse cl.imetl settlement tlues itut the settlemen1 

tlues .m•unting te Rs.53195/- sh.11 •e p.itl •n suamissi n •f 
successi n certificate (Annexure A-4). 

3. Grievance f the applicant in this case is th. t even 

though • i,eintment1!~ ~en to Sri D.K. Dixit aut till «ate 

n• s~eh reply has aeen given to the. lic.nt. Being aggrieve1 

• plicant has sultmitte« ~l,aim f •r f;.mily pension vitie 

represent.tion catetl 6.10.2002 aatlressea t the Hon'•le 

Railway Minister with copy t• DBM, All.h.lltill an• even ;a 

registerea n•tice was ~iven on 17.5.2003 fellowetl •Y the 

reminaer «.tell 13.6.2003 •ut till elate she has net •een given 

any re~ly •Y the a•thetities concernetl. Ceunsel fr the 

a plic.nt has sultmitte« that as per Rule 18(3) antl (7) of 

R.ilway Service (Pensi•n) Rules, 1993 family eAsi•n an« 

IX;BG sb.11 i.e paia in ortler of preference te the f.mily f 

the. aece.se« r.ilw.y empleyee, .nil 

-. 
in eraer •f preference, 
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the •PPlic.nt, wh• is the wife •f the tlece.se411 em~l•yee, 

st.ncs first as. leg.l success•r •f the empl•yee. Theref re, 

she shoul« have :.een given .IX;RG ilmi .tle.st r•visienal 

pension un•er Rule 96 ef B.ilway SeIVice (Pension) Rules, 

1993. Finding no ~ther remeay, applicant ha« to file the 

resent O.A. 

4. Counsel fer the resp•naents was seeking time t• 

file reply aut since •PPlie.nt ha s st.te411 c.tegeric.illy thi t 

she has net 1teen given any reply s• far •Y the respemients, 

I•• n•t think it necessary to call fer ceunter at this st.ge 

an« feel th.l t this case can •e tlisposetl of at the acnissi n 

stage itself •y giving cirecti•n t .respon«ents to aecitle 

the represent.tin ef the ap lic.nt in accarcance with rules 

an« instruetiens •n the su•ject an« specially ay llealing 
18~)~(1} e., 

with rule 96 •f B.ilway Service (Pensi•n) Hules, 1993. It 
A.. 

goes without saying thit the ortler t lte passell shall lte a 

s eaking oraer. The same shall •e Pilsse• within three 

merrths fr m the ~ate f recei~t •f • cepy •f this rtler. 

5. With the•• ve cirecti n, this •P lie.tin is 

tlisposetl •f with n• ortler a.s t c•sts. 

J.M. 

Asth.na/ 


